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(b) Pendency of civil and criminal cases as on 31-12-1985 

more than 3 years more than 5 years more than 10 years 

civil criminal cjvil criminal civil criminal 
57115 17567 55790 12570 11022 213 

 
(c) The steps taken to reduce the pendency 

are listed in the attached statement. [See 
Appendix CXL, Annexure No. 24] 

Affairs of HMT 

636. SHRI SATYA PRAKASH MA-
LAVIYA; Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether it is a fact that a few months 
back a memorandum was submitted to the 
Minister of Industry by half a dozen Members 
of Parliament demanding a thorough probe 
into the affairs of the Hindustan Machine 
Tools Limited; and 

(b) if so, what were the main complaints 
contained therein and what is the reaction of 
Government 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC 
ENTERPRISES IN THE MINISTRY OF 
INDUSTRY (PROF. K. K. TE-WARY): (a) 
In December 1985, several Members of 
Parliament submitted a memorandum to the 
Minister of Industry requesting for 
investigation into certain alleged irregularities 
in HMT. 

(b) Investigation was got done on the 
irregularities mentioned in the memorandum 
which mainly pertained to irregular 
recruitment of engineer trainees, pilferage of 
components in Watch Factory Tumkur and 
favouritism in the personnel matters. HMT 
management has been suitably advised in the 
context of findings of the investigation. 

Decline in the sale Of commercial 
vehicles 

638. SHRI RAJNI RANJAN SAHU: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fact that sale of heavy 
and medium commercial vehicles has 
considerably declined-during the last one 
year; and 


